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NOTES OF THE REGISTRY I 	-- 	
ORDERS OF THE TRIBUNAL. 
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Registrar 

i1S matter has been taken up tcday, on 

being mentioned In the morning by the learned cainsel 

for the Applicant. 

Seen the Petition.Heard Mr,A.K,Patra, 

learned counsel for the applicant,In view of the 

submission made by the learned counsel for 	the 

applicant, we feel that the Od.giaal Application can 

be disposed of at the stage of admission by issudg 

appropriate directicn to the Respondents.In Qonsideration 

of this, we have heard Mr.A.K.patra learned counsel 

for the Applicant and Mr.A.K.Bose,learned Senior 

Standing Ccxinsel(Central),on whan a copy of the 

petition has beenserved for the Respondents. 

The case of the applicant is that for the 

ct of Extra Departnefltal Branch Post Mastr,Panditgaon 

Deparnental Authorities issued notice dated 7.12.98 

t Annexu re-i asking intending candidates to apply by 

-2-1999 for the Pbst of EDBPM,Panditgacn.In the 
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notice at Annexure....l,it was mentiord that 

pcst is reserved for ST c,-ndidata and in case three 

ST candidates are not available, the y cay,in tim, 
-kji 

will be thrcwn u 	to the SC and oc candidates. 
J(rn 

It is the case of the applicant that pursuant to 

the notice at Annexure-1, the applicant Sutxnitted 

the application at Annexure-2, with necessary 

documentation, It is stated that the applicant 

belongs to SC Ccznmunity and this fact is also p  

mentioned in his applicatLcri but inspite of he is 

a $ C c Qumun i ty, c omin g under the p re fe reri tia 1 Ca tegorJ 

instead of calling him to prcxuce the documents for 

verification, the Departhlental Authorities have called 

upci the ReSpondents 3,4 and 5 who belcngs to General 

tegory to produce their documents for verification. 

In VjEi of this, the applicant has prayed that the 

iripugied. notice at AnnexUre-3 calling upon ReS,NoS. 

3,4 and 5 to appear before Respoodent No.2 on 

- 	 .4.l999 for verification of documents,shculd be 

Iquashed and paqd a direction be issued to Res.No. 2 

to alloj :the  applicant to appear bore him on 8.4.99 

Ifor verification of documents. It is sukjnitted by the 

Ilearned ccunsel for the applicant that he does not 

ray for quashing the notice athnnexure...3 directing 

Respondents 3.4 and 5 to appear before the ReS.No,2 

for verificAcn of documents.He only wants that his 

ase should be considered alongith them and his 

?ocurnents should be verified. in consideration of 

J j1sç%9 - 	his, this Original Application is disposed of with 

direction to Respondent No.2 i.e. Assistant Supdt. 

post f fices,Incharge ilhatrap.lr,GarljaJn to consiaerl 

candjdatire of the applicant by verifying the 

ocurrnts alongiith the others strictly in accordancel 

ith Rules. e make no canments abcut the merit of thel 
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applicant and o the r C and id as • ie ab Y.ie di reC U on 

to consider the case of the applicant is subject to 

the fol1cing three cditions; firstly the application 

of the applicant has been received by the authorities 

within the last date of receipt of application; 

secondly the application of the applicant is canplete 

in all respect and thirdly the applicant is otherwise 

eligible to be considered for the post, 

with the above directions, the OA is 

disposed of. No cos, 

Ccpy of the order aloniith application 

be supplied to the learned coi.nsels for both side 

in cse of the day. 

Learned ccunsel for the petitioner wani 

that the above a rde r sh ou 1 a be served on Re S p cd en t 

No.2 by Dus, It is so ordered, 

A~M- 'I VI CE-ail R 

MiMBER(JUDI CIAL,) 


